ASSAM ACT XI OF 1951
*THE ASSAM EVACUEE PROPERTY ACT, 1951
[Published in the “Assam Gazette, Extraordinary”, dated the 20th April 1951]
An Act to provide for certain matters relating to evacuee property

Whereas it is expedient to provide for certain matters relating to evacuee
property ;

It is hereby enacted as follows :—

1. Short fitle, extent and commencement.—(1) This Act may be called the

Assam Evacuee Property Act, 1951.

(2) It extends to the whole of Assam.
(3) It shall come into force at orice.
2. Definitions.—In this Act, unless there is anything repugnant in the sub-
ject or context—

) (a) “Adhiar” means a person who under the system generally known, as
Adhi (whether Guchi-adhi or Guti-adhi), barga, chukti, bhag or
chukani, cultivates the land of another person on condition of deli--
vering a share or quantity of the produce of such land to that person ;

*For Statement of Objects and Reasons see “Assam Gazette”, 1951, Part V,
page 36.
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(b} “allotment” means the grant by the Depuly Commissioner of the tem-
porary right 10 use aud occupy any property othcxwm than by way
of lease ;

(c) ° appomud day” means the 31st day of March 1951 ;

(d) “the Commiitee” means tine Evacuee Property Management Committee
for Assam constituted under sub-section (1) of section 12 of this Act;

(e) “the Deputy Commissioner” means the Deputy Comumissioner of the
distzict within which the evacuee property is situated ;

() “evacuee™ micans a person ordinarily resident in Assam who on account
of commuual disturbasnces or the fear of such disturbances leaves,
or has after the 15th Auvgust 1947 lefl, Assam, for any place in
Pakistan and also includes his legal heir ;

(g) “‘property” nieans immovable property ;

(h) “prescribed” means prescribed by rules made under this Act;

(i) “Urban area” mecans any arca included in a Municipality or a smail
town constituted under the provisions of the Assam Municipal Act,

1923 (Assani Act I of 1923), and such other arcas as may be notified
by the State Government in the Ofticial Gazette as urban areas for
the purposes of this Act.
5. Evacuee property.—Every property in Assam in which an evacuee has
a right or interest other than—
(a) property i charge of the Court of Wards, and
(by property covered by an annual patta in a tribal belt or tribal block,
is hercby declared to be evacuee property.

4. Deputy Comunissioner’s Order—(1) ‘the Deputy Commissioner or an

Coflicer to whom the powers of a Dcputy Conmmmissioner are delegated under

section 11 of this Act if he is sausficd with respect to any evacuce property that

- such property is lying un-occupied, uncultivated or uncared for, or has come
to be wrongfully used or occupied by any person, may make an order in the

prescribed form, styled a Deputy Commissioner’s Order in respect of such pro-
perty.
(2) While a Deputy Commissioner’s Order is in force in respect of any
evacuee property of an cvacuee, the Deputy {ommissioner, subject to any general
or special orders of the State Government,—

(a) may take such mceasure as he considers necessary or expedient for
the purposes of managing, protecting and preserving such property
and may for such purposes do such acts and incur such expenses as
may be nccessavy or incidental

(b) may remove or cause to be removed by force if necessary, any person
who is wrongfully using or occupying such property ;

(c) may, subject to the provisions of section S, make any allotment of such
property or part thereof to any person on such terms and conditions,
as he thinks fit;

(d) shall report to the Committee—

{i) if before the expiry of the appointed day. the evacuee makes to the
Deputy Commissioner a declaration of his latention not to return to
Assam-—as soon as may be, after he receives such declaration ;

(1) if before the expiry of the appointed day, the evacuee does not make
a declaration to the Deputy Commissioner of his intention not to
return to Assam—as soon as may be. after the appointed day.

5. Provisions as to allotmenis.—(1) No allotment shall be made—

(a) where the evacuee property consists of residential or business premises
or vacant land situated within an urban area—for a period extending
beyond tie 7th day of February, 1951 ;
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(b) where the evacuee property consists of land or homestead used for
or in. connection with agricultural purposes—for a period extending
beyond the 7th day of February, 1951. o

(2) An allotment and the termg and conditions thereof shall be binding lf’b
on the evacuee in respect of whose evacuee property the allotment has been -
made, and also on the Committee but only for the period for which the allot-
ment is made. . b

(3) Nothing in this Act shall be deemed to confer on any person to whom Ot)i]

an allotment is made, any transferable right or the status of a tenant or of a
fessee, ,
(4) No person to whom an allotment of any evacuee property is made,

shall remain on such property after the expiry of the period of allotment and any (g
o 3 Si 4 ey t

person so remaining, shall, if a Deputy Commissioner’s Order in respect of such

property is in force, be deemed (o be wrongfully using or occupying such propeity o

within the meaning of clause (b) of sub-section (2) of section 4.

6. Cancellation of Deputy Commissioner’s Order and delivery of posses-
sion.—(1) An evacuee who returns to Assam before the expiry of the appointed

day may apply in writing to the Deputy Commissioner before the expiry of f}?
that day— ‘ :

(a) where a Deputy Commissioner’s Order has been made in respect of o

his evacuee property and such property is not in the wrongful use: or A

occupation of any person—for the cancellation of such  order; -

(b) where a Deputy Commissioner’s Order has been made in respect of 0'

any of his evacuee property and such property is in the worngful use

or occupation of any person—for the cancellation of such order and ]
for the delivery of possession of such property, and |
- (¢) where any of his evacuce property is in the wrongful use or occupa- (
tion of any person—for the delivery of possession of such property. 2

(2) Upon an application as aforesaid being made the Deputy Commis-

sioner shall—

(a) in cases coming under clause (a) or (b) of sub-section (1) cancel the
Deputy Commissioner’s Order ;

(b) in cases coming under clause (b) or (¢) of sub-section (1), cause the
possession of such property to be delivered to the evacuee and may
use or-cause to be used such force as may be necessary for such pur-

v pose. ; o

~ (3) Where the Deputy Commissioner is of opinion that the cancellation
of the Deputy Commissioner’s Order or the delivery of possession would not be
feasible under sub-section (2), he shall report the case to the State Government
and the State Government shall therecupon refer the case to the Minority Com-
mission constituted under Notification No.RHM.65/50/14, dated the 4th June
1950, for advice. The State Government shall after considering such advice pass
such order as it thinks fit, so however, that if the State Government is of opinion
that exceptional circumstances exist on aceount of which it would not be feasible
to cancel the Deputy Commissioner’s Order or to cause the possession of the
evacuee property to be delivered, it shall take such steps for the adequate reha-
bilitation of the evacuee as it deems necessary.

(4) The cancellation of the Deputy Commissioner’s Order under clause (a)

of sub-section (2) shall have effect subject to the provisions of sub-section (2) of
section 5. . » : o

. Exceptions.—Nothing in section 6(2)(b) shall apply to the following :—
(a) an evacuee property of an evacuee, situated within a urban area, if the
~ evacuee left Assam prior to the 1st day of January, 1950, or
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(b) an evacuce property which, at the time of his leaving Assam, was-
r 4 held by the evacuce as—
(i) a tenant-at-will or thika tenant or monthly tenant in an urban arca, of

3 .. . -

2 (ii) an adhiar in an area other than an urban area,

S if, on the date of receipt by the Deputy Commissioner, of an application under
i sub-section (1) of section 6, such property is

(a) let out in cases falling under (i) above, or

v (b) allowed to be cultivated in cases falling under (i) above,

, by or with the authority of the immediate landlord of the evacuee to a person
other than the cvacuee,

8. Exempfion of evacuce propesty from attachment, ete.—(1) No evacuee
property shall be liable to attachment, distraint or sale in execution of a decree
or order of a Court, or any other aunthority, while a Dcputy Cominissioner’s
Order is in force in respect of such property,

(2) In computing the period of limitation applicable to any suit, appeal
or application in respect of any evacuee property, the time during which a Deputy
Commissioner’s Order remains in force in respect of such property shall be
excluded.

9. Expenses incuzred by the Depuly Commissioner.—(1) Any expenscs in-
curred by the Deputy Commissioner in the exercise or discharge of any powers,
duties or functions under this Act or the rules made thereunder, in respect  of
any evacuee property shall be the first charge on the receipts derived from
such property and any such expenses may be recouped by the Deputy Commis-
sioner out of such receipts,

(2) Subject to the provisions of sub-section (1) any land revenue, rent
or cess payable in respect of such property shall have priority over other charges
on the receipts derived froin such property.

0. Mainfenance of accounts and payment fo the evacuoee or his suce
(1) The Deputy Commissioner shall, in the prescribed  manner maintain  an
account of the receipts derived from and the payments made in respect of every
evacuee property, while a Depuoty Copunissioner’s Order is in force in respect
of such property.

(2) Upon the cancellation of a Reputy Commissionet’s Order vnder sec-
tion 6 or upon a Deputy Commissioner’s Order standing cancelled under sub-
section (4) of section 18, the Deputy Commissioner shall pay to the evacuee in
respect of whose evacuce property the Deputy Commissioner’s Order was made,
or his successor-in-interest, as the case may be, the balance which remains after
deducting the payments made in respect of snch property from the receipis
derived from such property.

i1, Delegation of Powers by the Dreputy Commissioner.—The Deputy Coms-
missionet may. with the prior approval of ihe State Government, by general or
special order, delegate all or any of his powers, duties or functions under this
Act or the rules made thercunder to such officer of the State Government as he
thinks {it.

12, Constitution of the Committee.~-(1) The State Government shall, by
notificoiion in the Official Gazette, constitute an Fvacuece Property Management
Committee for Assam.

(2) The Committee shall consist of a President and three other members.

(3) The President shall be an officer of the State Government appointed
in this behalf by the Stale Government from time to time, and the other mem-
bers shall be appointed by the State Government from among the members of
the Minority Community.

(4) The Committee shall be a body corporate by the name of the Evacuce
Property Management Committee of Assam and shall have perpetual succession
and a commeon seal and shall by the said name sue and be sued.
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.13, Resignation and removal of members and filling up of vacancies.—(1)

A member of the Committee, other than the President, may, by writing under % ot a;
his. hand, delivered to the prescribed officer of the State Government, resign his s
office after giving one month’s notice of his intention to resign. - |

(2) The State Government may at any time remove any member of the |
Committee on any of the following grounds, namely— , : “
(a) that he has been convicted of an offence which, in the opinion of the

State Government, involves moral turpitude ;
“(b) that he has applied to be adjudged or has been adjudged an insol-
vent ; i
(¢) that he, in the opinion of the State Government, is incompetent, of
incapable of or unfit to perform the duties of his office on account of
physical ‘or mental infirmity ; ‘ '
(d) that he, in the opinion of the State Government, has been mismanag
ing the properties of which the Committee has taken charge.

- caul

. (3) In the event of a vacancy occurring in the office of any member of th o
Committee, other than the President, by death, resignation, removal or other the
wise, the State Government shall fill up the vacancy in the manner provided i
sub-section (3) of section 12. suc

. 14. Conduct of business of the Committee.—The Committec may, with the pro
approval of the State Government. make regulations for conducting its business o
and may act notwithstanding any vacancy in the office of any member other than
that of the President :

Provided that the quorum for a meeting of the Committee shall be two on
members, one of whom shall be the President. ' pre
; chi

15. Officers of the Committee—The Committee may appoint with the shi

approval of the State Government such officers (hereinafter referred to a
Administrative Officers) as may be necessary for the proper discharge of it
functions under this Act and way also appoint such other staff as it considers
necessary. ; ’
~ 16. Allowances of President and Members and remuneration of Officers.—
(1) The members of the Committee shall not be entitled to any salary but may
receive such allowances as may be fixed by the State Government. ‘
(2) The remuneration of the Administrative Officers and of other staff shall be
such as may be fixed by the State Government.

mi
shi

17. Expenses incurred by the Committee.— (1) The salary and allowances of
the President, the allowances of other members of the Committee the remunera-
tion of the Administrative Officers and other staff and such other expenses as may
be incurred by the Committee in the exercise or discharge of any of its powers,
duties and functions under this Act or the rules made thereunder, in respect of

any evacuee property, shall be defrayed out of a levy at such rate, as may be tl
prescribed, on the receipts derived from such property and shall, subject to the st
provisions of section 9, be a first charge on such receipts. u
(2) The State Government may from time to time make such advances to §

the Committee as may be necessary to enable it to function. All such advances C
shall be recoverable with interest at three per centum per annum from the I
receipts derived from the properties which may vest in the Committee and shall

subject to sub-section (1) be a charge on every and all such properties and shall

‘have priority over all other charges on every and all such properties.

(3 The moneys received by the Committee from time to time under the
_provisions of this Act shall constitute a fund which may be declared to be a

~ “local fund” under sub-section (4) of Section 2 of the Assam Local Funds
ccounts and Audit) Act, 1930, Assam Act TI of 1930, by the State Govern-
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18. Management by the Comunittee—(1) The Committee may take charge
of any evacuee property of an evacuee in the following cases—

(a) where a report is received from the Deputy Commissioner —under
clause (d) of sub-section (2) of section 4, or

(b) where the State Government has taken steps for the rehabilitation of
the evacuce under sub-section (3) of section 6, or

(¢) where before the appointed day the evacuce makes a declaration
before the prescribed authority of his intention net to return to
Assam, or

(d) where after the appointed day the cvacuee bag pot returncd to Assam,
whether there is or not a declaration by the evacuce of his intention
aot Lo return or whether there is or is not an application to the
Committee to take charge of his property.

(2) Before taking charge of an ovacuee property, the Commitice shall
cause a public notice to be given in the preseribed manner ealling {or objections
to the taking of charge of such property by the Committce to be filed before
the Committec within a date speciticd in such notice.

(3) i after considering the objections filed within the date specified  in
such notice the Committee is of opinton that there is a dispute as to whether such
property is the property of the evacuee, the Committes shall refer such dispuic
to the Deputy Commissioner for summary cnquiry and decision.

(4) If there is no such dispute as aforesaid or if the Deputy Commissioner
on being referred to under sub-section (3), decides that such property is the
property of the evacuee, the Committee shall pass an order directing that the
charge of the property be taken by the Committee and thereupon such property
shall, subject to the provisions of sub-section (2) of section §, vest in the Com-
mittee and any Deputy Commissionet’s order made in respect of such property
shall stand cancelled -

(5) Where any evacuee property vests in the Commitice under sub-section
(4), the Committee shall, as sooi as may be, give public notice of the fact in the
prescribed manner.

(6) Notwithstanding anything contained in the foregoing provisions of
this section, the Commitiee shail not take charge of any evacuee property if the
evacuee being the sole owner or the cntite body of co-sharer owncts of such
property, objects to the charge thercof bheing taken by the Committee  and
furnishes evidence to the satisfaction of the Committee that adequatc arrang -
ments have been made for the management and proper utilisation thereof, :

(7)  Nothing in this section shall aficct the right of any pe
his title in a competent Court. '

19. Power of evacuee to dispose of pronertv.~-(1) Ay cvacuce, whose pro-
perty has vested in the Committee, mav, if he has an absolute fransferably ris
therein according to the law in force for the time being, at any time dis;‘;macym“
such property by sale, exchange, gift or othcrwise but not by way of lease or by
unsufructuary mortgage.

(2) Upon such disposition as aforesaid, the evacuce shall  intimate {he
Commitiee thereof and the Conumittec shall as soon as may be, cause a public
notice to be given in the prescribed manner,

on to establish

'(3) A disposition as aforesaid shall, subject to the provisions of sub-
section (2) of section 5 and sub-section (3) of section 22, take effect on and from
the date of the publication of the notice referred fo in sub-section (@) and
on and from that date the evacuee property shall cease to vest in the Commitics
'rllhnd tl;e Committee shall be absolved from all further responsibility in respect
thereof.




0 Power, rights. and hablhtxes of,_the Commn, ,1) Notw1thstand1ug any
~other provision of this Act, the i ’ fall have, in
,property of an evacuce vested ‘
ties as the evacuec had over such property
2 The Commrttee shall.'., ake such measures as may b

'may for such purposes do all acts and incur all expenses wluch a -nec‘essary' or
incidental. ' ‘
(3) (i) The Committee shall maintain in the prescribed form, accounts of all
,evacuce property vested in it, a scparate account being mamtamed in respect
of each cvacuee or where the property of a body of co-sharer evacuces is managed
jointly, in respect of each such body of co-sharer evacuees. :
(i) The State Government shall cause accounts to be audited at such
infervals and by such person as may be prescribed. The cost of such auchtk
shall be paid by the Committee according to the prescribed scale. "
(iii) A copy of the audited accounts as aforesaid of the evacuee propc 3

~ shall be supplied to the evacuce or the body of co-sharer evacuees by th
Commitiee on. application and the audited accounts shall also be avallable in the

' presmbed ‘manner for inspection by the cvacuee or any ¢ ‘
any agent of the evacuee or a co-sharer cvacuee authonsed' in

(4) The Committee shall pay to an evacuee in such manner and at such
intervals as may be prescribed, the receipts derived from his property vested
~in the Committee, after deducting therefrom all sums debrtdble to such

receipts.

.
21. Certain payments not to be valid discharge.—No payment made after

publication of a mnotice under sub-section (5) of section 18, on account. of any 24
amount due to the evacuee in respect of his property vested in the Committee evacu
save and except to - the Committec or some ‘person appointed by>thc Committee not 1s
shall constitute a valid discharge of any lrabrhty in rcspect thereof. Comn

Comn

: ?2 Restrictions on transfer by Committee.—(1) Save and except as: provrded ' 5
in sub section (2) the Comm1ttee shall not be entitled to transfer any evacuee shall ¢
ment .

,propcrty vested in it, except with the written consent of the evacuee.
(2) Subject to sub-section (1) of section 20, the Committee may grant a title a
lease of any evacuee property vested in it or part thereof for a period = not (:
exceedmg three months in urban areas and twelvc months in other cases, at any such
one time : evacu
Provided that in granting such lease t]c Commlttee shall on each occasion ~
give the first preference to the person to whom any allotment of such property
or a part thereof was made, except where the Deputy Commissioner reports to
the Committee that such person committed a breach of the terms and co
tions of such allotment, or where such property consists of land used for or in
connection  with agricultural purposes neglected to cultivate such property
propetly.
- (3 A lease as aforesaid shall be binding on the evacuee and his success
in-interest but only for the period for which the lease is granted. ‘

(4) Notwithstanding anything contained in this Act or any other law,
~ lease granted by the Committee under this section shall confer a ble
transferable Tight to any person to whom it is granted. : .
- If the person to whom a lease is granted under sub sect1on (2) hol
fter the expiry of the lease he shall be liable. to eviction by order of
]urt of law - i
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23. Restoration of property to evacuee-—(1) An evacuse may at any time
after he returns to Assant but not later than the appoiuted day apply in writing
to the Committee for the restoration of any of his evacuee property of which
the Committee has taken charge.

(2) As soon as may be after such application is received, the Committee
shall cause a public notice to be given in the prescribed manner that such pro-
perty shall be restored to the applicant if no objections to his title are received
within a date specitied in such notice.

(3) If no objections as aforesaid are received within the date specitied in
such notice, the Committee shall make an order that the evacuee property be
restored to the applicant.

(4) If any objections as aforesaid are received within the date specified in
such notice, the Committee shiall summarily decide such objections after calling,
if necessary, for a report from the Deputy Commissioner of the district in which
the property or any part thercof is situated. If the Committee, after procceding
in the manner aforesaid. rcjects such objections, the Committee shall make an
order that the evacuee property be restored to the applicant,

(5) Upon an order undcr sub-section (3) or sub-section (4) being made,
the evacaee property shall cease to vest in the Committee and shall, subject to
sub-section (3) of section 22, vest i the applicant and the Committec shall,
subject to sub-section (7), be absolved of all further responsibility in respect of
the evacuee property.

(6) The Comunittee shall, as soon as may be, eive public notice in  the
prescribed manner of any order made under subesection (3) or sub-section (4).

(7) Nothing in this section shall affect the vight of any person to establish
hig title in a competent Court.

24, Restoration or masagement of property to a ceriain clasy of returaing
evacuees—(1) An cvacuee who relurns o Assam after the appointed day but
not later than the 3ist day of December 1953, may apply in  writing to the
Committee for restoration ol mauvagament of his evacuee property of which the
Committee has taken charge.

(2) As soon as may be after such application is received, the Committee
shall cause a public notice to be given in the prescribed manner that the manage-
meitt of such property shall be restored to the applicant if no objections to his
ttle are recerved within a date specdicd in such nodee.

(3) U no objections as aforesaid are received within the date specitied in
such notice, the Committee shall make an order that the management of  the
evacuee property be restored to the applicant.

{(4) If any objections as aforesaid are received within the daie specified in
such notice, the Committee shall summarily decide such objections after calling,
if necessary. for a repoit from the Deputy Commissioner of the district in which
the property or any part thereof ic situatzd. Jf the Committee, after proceeding
in the manner aforesaid, rejects such objections, the Committee shall make an
order that the management of the evacuee property be restored to the appli-
cant.

(5) An order for restoralion of managenmeut of an evacuee property under
sub-section (3) or sub-section (4) shall be made with as much expedition as
possible and in any case within six months from the date of the application under
sub-section (1).

(6) Upon an order under sub-section (3) or sub-section (4) being made,
the evacuee property shall cease o vest in the Committee and shall, subject to
sub-section (3) of section 22. vest in the applicant and the Committee shall,
subject to sub-section (7). be absolved of all further responsibility in respect of
the evacuee property.,
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~ (7) The Committee shall, as soon as may be, give public notice in the
prescribed manner of any order made under sub-section (3) or sub-section (4).
(8) Nothing in this section shall affect the right of any person to establish
his title in a competent Court. =

25. Possession to be delivered by force if necessary.—(1) If any evacuee
property, the charge of which is taken by the Committee or in respect of which
an order under sub-section (3) or sub-section (4) of section 23 has been made,
is in the wrongful use or occupation of any person, the Deputy Commissioner
shall, on application made to him by the Committee, cause such person to be
evicted from such evacuee property and may use or cause to be used such force
as may be necessary for the purpose. ; i

(2) Any person in the wrongful use or occupation of such property shall,
in addition to being proceeded against under sub-section (1), be liable to pay to
the Committee damages for such wrongtul use or occupation. )

26. Delegation of powers, duties and functions.—The Committee may
delegate ail or any of its powers, duties or functions under this Act or the
rules made thereunder to an Administrative Officer to be performed or exercised
within his jurisdiction. , , ‘

27. Control of Administrative Officers.—(1) All Administrative Officers shall
be under the supervision and control of the Committee and the Committee may,
on its own motion or on application, review, rescind or vary any order of an
Administrative Officer.

(2) The Deputy Commissioner or such other officer as may be authorised
by the State Government in this behalf shall have power to inspect the work of
any Administrative Officer and the staff subordinate to him and examine any
records, books of account or other documents maintained by the Administrative
Officer. : —

28. President, members and Officers to be public servants.—The President,
the other members of the Committee, every Administrative Officer and every
other person duly appointed under this Act or the rules made thereunder shall
be deemed to be public servants within the meaning of section 21 of the Indian
Penal Code (Act XLV of 1860). ; , ,

29. Bar of jurisdiction.—Save and except as expressly provided in this Act,
no order of the State Government or of the Deputy Commissioner, or of the
Committee or of an Administrative Officer, made or purported to be made
thereunder, shall be questioned in any Court of law.

30. Protection and indemnity.—(i) No suit or other lega} procceding shall
~ lie against the State Government or any servant of the State Government for.
anything which is in good faith done or intended to be done in pursuance o
this Act or the rules made thereunder, ; .

(2) No suit, prosecution or other legal proceeding shall lie against the
Committee or any person for anything which is in good faith done or intended to.
be done in pursuance of this Act or the rules made thereunder. -

(3) No suit, prosecution or other legal proceeding shall lie against the
State Government or any servant of the State Government for anything which
before the commencement of this Act, was in good faith done or intended to be
done for the protection, prescrvation or management of any property of an
evacuee. :

31. Recovery of dues—Any sum payable to the Deputy Commissioner or
to the Committee under this Act or the rules made thereunder may be recovered
as if the same were an arreat of land revenue. ‘

32, - Act to override other law.—The provisions of this Act shall have eff
potwithstanding anything to the contrary in any other law. ; :
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33. Power to make rules.—(1) The State Government may make rules for
carrying out the purposes of this Act.

(2) In particular and without prejudice to the generality of the foregoing
provisions, such rules may provide for all or any of the following matters,
namely :—

(a) the form of an order by the Deputy Commissioner under sub-section
(1) of section 4 ;

(b) the manner in which the accounts referred to in sub-section (1) of
section 10 shall be maintained ;

(c) the officer to whom the writing referred to in sub-section (1) of section
13 shall be delivered ;

(d) the rate of the lovy referred to in sub-section (1) of section 17 ;

(e) the manner in which a public notice shall be given under sub-section
(2) or sub-scction (5) of section 18, sub-section (2) of section 19, sub-
section (2) or sub-scction (6) of section 23 or sub-scction (2) or sub-
section (7) of section 24 ;

(f) the form in which accounts referred to in clause (i) of sub-section (3)
of section 20 shall be maintained, the intervals at which and the
persons by whom such accounts shall be audited under clause (ii) of
that sub-section and tlie scale referred to in that clause

(z) the manner. in which audited accounts shall be available for inspec-
tion under clause (iii) of sub-section (3) of section 20 ;

(h) the manner in which and the intervals at which the payment under
sub-section (4) of section 20 shall be made r

(i) any other matter required to be prescribed under this Act.

34. Repeal and Saving~(1) The Assam Evacuee Property Ordinance, 1951
Assam Ordinance No.I of 1951, is hereby repealed.

(2) NMotwithstending such repeal, anything done or any action taken in
exercisc of any powers conferrcd by or under the said Ordinance shall be deemed
to have been done or taken in exercise of the powers conferred by or under this
Act, as if this Act were in force on the day on which such thing was done or
action taken,
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